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R.A. No. 322 of 2001

M.A. No. 2065 of 2001

1 n
O A II ... ^ 4 r> ̂  ̂
.M. INU. U1 1333

.IR
New Delhi . dated this the I i ^luOl

HON ' BL E MR . 3 . R . AD IGE . VICE CHm i Ri'imin i h i
HON'BLE DR. A. VEDAVALLI. MEMBER fJl

In thfci matter ofi

]  Krishan Kumar Thakral .. Review Auulieant

Uniun uf India and Ore. .. Resuundenta

ORDER, f Bv Circulation!

rs 'o Ar\Tv^r" \ i /a. N
a . R . MUIUC . V L. i H I

n . At the outset we notice that the RA has

been filed beyond the permissible time period^ and

the reasons uiven in M.A. No. 2065/2001 for

condonation of delav are not satisfactory. It is_j.

the r ef o re^. h it by 11 m i tat i on .

3. That apart the ground taken in the R.A.

is a G^uestion of interpretation of law and is not an

error apparent on the face of the record.

4. R.A. ia re.ieuted,

f Dr. A. Vedava111! I 8 . R . Ad i gti/
Member f J ! . Vi ce Chai rman iA!
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